Sub: Report in the Matter of OA No. 483/2019, Sh. Praveen V/s State of

l.

Haryana in the Hon’ble National Green Tribunal. (through email at

judicial-ngt@gov.in)

It is most respectfully submitted:

That, | have gone through the Orders of the Hon’ble NGT dated 31.07.2019
in the above mentioned case and following report is most respectfully
submitted, which is having approval of Member (Water Supply) & seen by
CEO, DelhiJal Board.

That, Hon’ble NGT has registered an application bearing OA No 483/2019
based on the complaint letter from Sh. Praveen (Applicant), wherein State
of Haryana is the respondent. Complaint is that unauthorized/illegal
submersible pumps have been dug up recently at Caterpuri Road Sector
23, Maruti Truck Parking area to commercially sale of ground water by the

tanker mafias in bulk supply of 12 KL & 20 KL.

That, the area in the complaint falls in the Gurugram, Haryana and action
on the said complaint is to be taken by the Administrative/Police

Authorities of Gurugram, Haryana.

That, Orders dated 31.07.2019 from the Hon’ble NGT required Delhi Jal
Board to furnish a factual and action taken report and also information
about its regulatory mechanism to check illegal drawl of ground water and
sale thereof and the regulatory mechanism if the tankers used are not

registered.

That, as far as Delhi is concerned, Department of Environment and Forests
and Wildlife, GNCTD had issued a notification dated 12.07.2010 for ground
water  regulation  and management  in Delhi.  Thereafter

amendments/modifications were issued on 25.11.2010 and 10.01.2014.
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Copy of the notification with amendments/modifications is enclosed as

Annexure — 1.

That, as per the notification, prior permission is necessary for installation
of new bore-well or tube-well for extraction of ground water in whole of
NCT of Delhi. Permission is also required to be taken for the existing bore-
well or tube-well and drawing ground water without the permission of

Central Ground Water Authority.

That, as per the said notification, the Deputy Commissioner (Revenue) of
each revenue area, GNCTD who is the Authorized Officer, are further
delegated with the power of dealing with other issues such as checking
violation and sealing illegal wells, launching of prosecution against
offenders etc; including grievance redressal related to ground water, based

on the recommendations of the Advisory Committee.

That, as per the said notification, in emergent violation cases such as illegal
ground water drawl, the Authorized Officer, subject to his satisfaction,
shall ensure the discontinuation of the same by the seizure of drilling rig,
sealing of bore-well/tube-well if so constructed, and also disconnection of
electricity supply to the energized tube-well even if it is through DG sets,
without waiting for recommendation of Advisory Committee. However,
the details of such action shall be placed by the Authorized Officer in the

next Advisory Committee meeting.

That, complaints on illegal extraction of ground water received in Delhi Jal
Board are referred to the Deputy Commissioner (Revnue) i.e. District
Magistrate (Revenue)/SDM concerned for taking actions in terms of the

said notification dated 12.07.2010 as amended from time to time.

That, as per the notified amendment dated 10.01.2014 to the notification
dated 12.07.2010, all water supply tankers supplying water in Delhi to

have mandatory registration with the Competent Authority i.e. Delhi Jal
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XI.

XII.

X1,

Board/New Delhi Municipal Council, as the case may be. The Competent
Authority shall also ensure mandatory installation of GPS in all tankers
enabling monitoring their movement in Delhi. Further, the Competent
Authority shall regularly monitor quality of water supplied through
tankers, as per drinking water standards 1S:10500-2012. The Competent
Authority shall also specify water supply charges for sale of water by the

tanker owners.

That, as per the said amendment to the notification, Deputy Commissioner
(Revenue) (now District Magistrate), Delhi Police and Transport
Department, GNCTD to ensure strict compliance and initiate action against
the violators not having mandatory registration of water supply tankers

and drilling machine rigs and their unauthorized movement in Delhi.

That, as per the said amendment to the notification, District Magistrates
(Revenue), Delhi Police and Transport Department, GNCTD have to take
actions against the water tankers which are not having registration with

Delhi Jal Board and New Delhi Municipal Council as the case may be.

That, Delhi Jal Board (DJB) has formulated guidelines for registration of
water tanker vehicles in DJB. These guidelines have approval of Member

(Water Supply), DJB and are as under;

1 For registration of water tanker vehicles in DIB, such vehicles shall
have permissions from transport department of Delhi for plying in

the NCT of Delhi.

2 Water tanker vehicles with applications indicating source of water
from private tube-wells/private ground water resources in NCT of
Delhi (including Yamuna flood Plan areas) and other areas notified
for the purpose of ground water extraction even if having
permission for extraction of ground water from the Competent

Authorities shall not be eligible for registration.
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Executive Engineer (Civil), Delhi Jal Board dealing the matter is the
designated approving authority for registration of water tanker
vehicles in cases which are not falling under the provisions in Para
‘2’ above, provided where (i) water sources for filling water are
owned by Delhi Jal Board, New Delhi Municipal Council, Delhi
Cantonment Board & Delhi Development Authority, and (ii)
recipient of water is within the NCT of Delhi. Applicant has to
submit the copies of, (a) registration, fitness & pollution under
control certificate of the vehicle, (b) valid permits for plying of the
vehicle in the NCT of Delhi for non-Delhi registered vehicles, (c)
documents regarding hiring of water tanker vehicles and delivery
points from the recipient of water, (d) documents in support of
permission for filling water tanker from the authorized owner of the

water source,

Officer of the level of Chief Engineer, Delhi Jal Board dealing the
matter, is the approving authority for registration of water tanker
vehicles in all other cases not falling under the provisions in above

Para ‘3’.

Executive Engineer (Civil), Delhi Jal Board dealing the matter, is the

designated authority to sign and issue the Registration Certificates.

Delhi Jal Board’s Water Tanker Vehicles (owned and/or hired by it)
shall have deemed registration and thus exempted from registration
fee. All other water tanker vehicles either private or owned/hired
by other government organizations shall have to get themselves

registered with Delhi Jal Board.

Water Tanker Vehicles owned by government organizations shall

have one time registration only with Delhi Jal Board.
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8. Validity period for registration of all other water tanker vehicles
shall be one year or period of hiring of water tanker vehicles by the
recipient of water or period for which water tanker vehicles have
been allowed to fill water from owners of the water sources,

whichever is earlier.

9. Registration fee (Rs. 1000/-) will be charged only for the water
tanker vehicles registered and will be valid for the period of
registration only. On expiry of registration of a particular water
tanker vehicle, owner of the vehicle is to apply for a fresh

registration along with requisite registration fee and documents.

10. A copy of format for registration of water tanker vehicle is enclosed

as Annexure-2.

XIV. That, so far 130 registration certificates in respect of water tanker vehicles
have been issued by the department. Presently, none of these 130
registered water tanker vehicles are in the currency period of validity.
None of these had source of water from outside NCT of Delhi. All these
registered water tanker vehicles were receiving water from the

government sources within NCT of Delhi.

XV. That, action on the water tanker vehicles plying illegally in NCT of Delhi is
to be taken by District Magistrate (Revenue), Delhi Police & Transport
Department of NCT of Delhi in terms of amendment dated 10.01.2014 to
the notification dated 12.07.2010.

Encl: As Above
B‘@'V‘;)wﬁ
(A K Gupta
Chief Engineer (Planning) Water
Delhi Jal Board
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whmthruugh, another notification in March
_,“ZBO& Cemra‘l Ground “Water Auﬂmrm has *mtsﬁed East,

ercise of power conferred by
nt (Protection) Act, 1986 (29 of
mm@ of Home A ffairs, Government
8.0, 567{E)bearmgl7 No. U-11030:)

Mmaf duect:ms issued vide Order Nos. F8(348y
mMB-I 4451 and F3( 348)/FA’Env;’09i 14452-

z_@@ dmd the 30th April 2069 the Lt Cov*mor nf the
onal Capital Territory of Dethi |, hereby issues the

;ﬁﬂow;ngdn-eenom,namely—

i mpu'son, group, authority, association or institution
shall draw ground water through bore-well or ube-
w,:l}(bodmrwaswﬂl as existing and drawma gmund

al uses without the prior permission of the
Anthonw“ thai is 10 say, the Delhl Jal

‘of gnn: of permission for borewell/
shall be dealt by Competent Authority
ﬁmugk the Deputy Commissioner (Revenue) of each
revenue area, GNCTD, who is hereby appointed as
“Authorized Officer” for the purpose of regulation
. of ground water development and management in
- the respective revenue areas under the jurisdiction.




JuLY. 15. :snwzasmm 24,192 PaclV

goup, authority, association or

: of the building is more than 200 sq.

-m the permission to draw ground water through
tbewell (both new as well as existing
groundwatar mthom perm:ssmn of

e e

Caﬂmlﬁ’rmnd Water Authonr\) for commercial and
- or industrial use shall be subject to the condition
 that the concerned person or authority shall install

the rain water harvesting structure, and shall ensure
reuse of the water in horticalture or cooling or toilet
flushing, etc after proper treatment of waste water or
; snggcstwns given by the concerned

: Eachofﬁie Advisory Committes in addition to their

' abowmmboncd statutory duties, will inform Delhi
Pollution Control Commirttee about any water
poihmnn occurring, due to extraction of water from

m%ﬁ nder the provxsmn of the Water

{Prevention and Control of Pollution) Act. 1974.

~The permission of borewell installation for
- agricultural purpose may be granted to genuine

~ agriculturists by the Advisory Committee under
“ " concerned Deputy Commissioner (Revenue) based

on the recommendation of Block Development Offiver
. and Agriculture Department/Irrigation and Flood
Control Department, Govt, of N.C. of Delhi.




/Coop/Pt. file 2349, —In exercise
 sub-section (1) of section 3 of
ies Act, 2003 (Delhi Act 3of

oft&Nm:I Caplmj Temtcrv of Delhi,
' S.K.JHA, Addl. Secretary (Coop.)
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AMENDMENT/MOIDFICATION

: Delhi, the 25th November, 2010

~ No, F.8(348)/EA/Env./09/Pt. 11/10771.—In exercise

of power conferred by Secton 5 of the Environment

~ (Protection) A 1986 (29 of 1986) read with the notification

- No.U-11030/1/91-UTL dated the 10th September, 1992, the

TLEX nor of the National Capital Territory of Delhi,

 hereby issues following amendment in the composition of
Advisory Commitee constituted under the directions dated

. the 18th May 2010 for groundwater regulation and

- management in Delhi published in Delhi Gazette vide

ification No. F. 8 (348) EA/Env/09/2246 dated.

jod

.+ Director (Panchayat) to be substitted with Block -
‘Development Officer of respective 7 Revenue Districts i.e.,
' ie. North, North-West, East, North-East, West, South-West
~ &South. : i

N
 Director (Panchayat) to be substituted with Block
_ Development Officer (HQ) for Central & New Delhi Revenue |

Districts. o :
By Order and in the name of Lt. Governor - :
of the National Capital Territroy of Delhi,
SUSHMA JERATH, Dy. Secy

Manager, Govenment of India Press, Ring Road, Mayspuri, New Dethi-110064
B "md?ubh:hed by the Controfler of Publications, Delhi-110054,

i
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DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE

AMENDMENT

Delhy, the 10th January, 2014

No. F. 3(348)/EA/Env/09/Pt-T1/8091 - In exercise of powers conferred by section 3 of the bnvironment (Protection)

Act. 1986 (29 of 1986) read with the notification No. U-11030/1/91- UTL dated the 10” September 1992 the Lt Governor of
the National Capital Territory of Delhi. hereby issues following directions to further amend the direcuions contaned
order dated the 18 May, 2010 for groundwater regulation and management i Delhi pubhshed in Delhi Gazene side
Notificanon No. F&(348) EAEnv/00/2246 dated 12* July 2010 and amended vide Notification No FR(348yEAFov (0
Pt [1/G771 daied 25th November, 2010. as under, namely:—

A Inthe Order No. F. 8(348)/EA Env/(09/2246 dated | 2th July, 2010, published vide Delhi Gacctt
the 18th May, 2010, after direction No (12), the following directions shal! be inseried. namely

“(13) Al water supply tankers supplying water in Delhi to have mandatory registration with the Competent Aut?
Le Delhi Jal Board New Delhi Municipal Council, as the case may be. The Competent Authonty shall als
mandatory instaliation of GPS in all tankers enabling monitoring their movement in Delh: Further. the € mnpcwm ’\u!h\\f o

".'n' 5.

shali regularly montor quality of water supplied through tankers. as per dnnking water standards 15 1654 00 2 The
Competent Authonty shall also specify water supply charges for sale of water by the tanker owners

(14) All the drilling machines’ rigs utilized for boring purposes in Delhs shall have mandatory registration with the Ot
of Divisional Commissioner/Deputy Commissioner (Revenue). The movement of drilling machines rigs shall be allowed
for specified purposes/place(s) and duration by the concerned Deputy Commussioner (Revenue),

(15) Deputy Commussioner (Revenue), Delhi Police and Transport Department, GNCT 10 ensure siniet compliance and
initiate action against the violators not having mandatory registration of water supply tankers and drifling machines ngs
and their unauthorized movement 1n Delhi.”

B in the aforesaid notification. the direction no. (13) shall be renumbered as direction no {16}

& By Order and in the Name of 1 1 Governor
of the National Capral Terntony of Delhy

DEVENDRA SHARMA. v Secy
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HOME (GENERAL) DEPARTMENT
NOTIFICATION
Delhi, the 10th January, 2014

No. F. 4/5/2003-Home(G)/205.—In exercise of the powers conferred by sub-section ( 1) of Section 20 of the Code
of Criminal Procedure, 1973 (2 of 1974), read with the Government of India, Mimistry of Home AfTairs. Nonficatun
No. U-11011/2/74-UTL (i) dated the 20" March, 1974, the Lt. Governor of National Capital Ternitory of Delhi 1s pleased to
delegate the powers of Executive Magistrate in the Metropolitan area of Delhi upon Shri Gurmit Singh, Joint Registrar,
Central Administrative Tribunal. New Delhi, till he holds the present post or till further orders, whichever s earlier

By Order and in the Name ol the | 1 Governes
of the Nauonal Capital Termitery of Delh

INDU SINHA Dy Secy iHomes

Pronted by the Manager. Govemment of India Press. Ring Road. Mavapun. New Delbn [ 64
and Pubhished by the Controller ol Publhications, Delhu-1 0054
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DELH! JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF THE EXECUTIVE ENGINEER (CIVIL) GROUND WATER CELL
ROOM NO-11, VARUNALAYA PH-I,
KAROL BAGH, NEW DELHI-110005.
Telephone No.-011-23558264

No. DIB/EE (Civil) GWC/2014/ Dated:

Registration of Water Tanker Vehicle

Authorization Certificate No.
Vehicle Registration No.

Make, Model & Chassis No.
Capacity of Mounted Water Container:
Material of Body of Mounted Water Container:
Address of the Vehicle Owner:

R T

Telephone Contact Number of the-Vehicle Owner:
8. Detail of Source of Water:
(i) Name & Address of the owner of the Source:

~

{ii) Telephone Contact No. :
~ (iii)  Location of the Water Source:_
g, Use of Water (Drinking/Non Drinking):

10. Details of recipient of water:
(¥ Name , Address and Contact No:

(if) Delivery Point:
11. GPS Systems installed:
12. Registration fee. of Rs. 1000/- deposited

vide G-8 No. : dated:

Name, Signatures & Seal of EE (Civil) Ground Water Cell
Owner of the Water Tanker Vehicle
Eb‘;}y to:

Owner of the Water Source

Recipient of Water

Concerned Authority in Traffic Police Department
Concerned Authority in Transport Department

CE (Water) Projects

Director (Environment), GNCTD

SE (Civil) Ground Water Cell

AE (Civil)Ground Water Cell concerned

. AAO Concerned

10. Concerned File and Guard file/Register

W@ N U A WN R

EE {Civil) Ground Water Cell





